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MR. SPEAKER: I am calling them
only after the formal business is over.
Now, papers to be laid on the
Table.. .

SHRI SAMAR GUHA
I have written to you...

(Contain):
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MR, SPEAKER: I have not ealled
you, -

SHRI SAMAR GUHA: I tried to
vbey you.. .

MR. SPEAKER: Order, please. You
were not called. It will not go on
record. We will just keep sitting and
watching. The other alternative is ask
you to withdraw from the House
which I am not doing becanse today
is the last day. We will listen to you.
But nothing will go on record.

SHRI SAMAR GUHA:* *

MR. SPEAKER: Papers to be laid
on the Table.

1246 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER REQUISITIONING
AND AcquisiTioN OF InmmovAsiE Pro-
PERTY AcT, 1952

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K
KISKU): On behalf of Shri Uma
Shankar Dikshit, I beg to lay on the
Table a copy of Notification No. 8.0,
3480 (Hindi and English versions)
published in Gazette of India dated
the 18th September, 1972, under sub~
section (2) of section 17 of the Re-
quisitioning and Acquisition of Im-
movable Property Act 1852, [Placed
in library. See No. LT—4114/72.]

Review & AnNvaL Reporr or LO.C

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKH-
ALE): I beg to lay on the Table
a copy each of the following
paperg (Hindi and English versions)
under sub-section (1) of section 6I9A
of the Companies Act, 1956:—

(1) Review by the Government
on the working of the Indiap
Oil  Corporation Limited,
Bombay, for the year 1971~
72.

" *Not recorded,
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(2) Annual Repory of the Indian
Qil  Corporation  Limited,
Bombay, for the year 1871~
72 along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon. ,
[Placed in Library. See No. LT-
4115/72.]

Review & Annvar Rerorrs or LT.D.C.,
AND ANNUAL REPORTS & AcCITs. OF

AIR INDIA AND INDIAN AIRLINES

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): I beg to lay on the
Table—

(1) A copy each of the following
papers (Hindi ang English
versions) under sub-section
(1) of section 6I3A of the
Companies Act, 1956:—

(i) Review by the Government
on the working of the India
Tourism Development Cor-
poration Limited, New
Delhi for the year 1871-72.

Annual Report of the India
Tourism Development (or-
poration Limited, New
Delhi, for the year 1971-72
along with the Audited Ac-
counts and the comments
of the Comptroller and
Auditor General thereon.
[Placed in library. See No.
LT-4118/73)

(2) A copy each of the following
papers (Hindi) and English
versigns) under sub-section
(2) of section 37 of the Air
Corporation Act, 1953:—

(1) Arnual Report of the Air
India for the year 1071-72,

(ii) Annual Report of the Ine
dian Airlines for the year
1971-72,

[Placed in library See No. LT-
4117/72.)

(i)
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(8) A copy each of the following
papers (Hindl and
versions) under sub-section
(4) of section 15 of the Air
Corporation Act, 1953:—

(i) Certified Accounts of the
Air India for the year 1871~
T2 together with the Audit
Report thereon.

(1i) Certified Accounts of the
Indian Airlines for the year
1971-72 together with the
Audit Report therevn.
{Placed in library. See No.
LT-4118/72.]

Devar DEVELOPMENT AUTHORITY
(I8SUED AND MANAGEMENT OF BONUS)
RECULATIONS

SHRI A. K. KISKU: On behslf of
Prof. D. P. Chattopadhyay, I beg to
lay on the Table a copy of the Delhi
Development Authority (Issue and
Management of Bonds) Regulations,
1970 (Hindi and English versions)
published in Notification No. 8.0, 1185
in Gazette of India dated the 20th
May, 1972, under section 58 uf the
Delhi Development Act, 1857. [Placed
in library. See No. LT-4119/72.)

Rerorr OF COMPTROLLOR & AUDITOR
GENERAL, NOTIFICATIONS ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(BHRI K R. GANESH): 1 beg %0
lay on the Table—

(1) A copy of the Report of the
Comptroller and Auditor Ge-
nera] of India for the year
1969-70—Union  Cloverminent
(Commiercial) Pary XI-Indian
01il Corporation Limited
fineries Division exclul
Pipelines Section), ynder ar-
ticly 151(1) of ‘the Constitu~
tion. [Placed in lHbrary. Kee
No. LT-4120/73,)



